41 Written Answers [ 14 JUNE 1971 ] to Questions 42

THE DEPUTY MINISTER IN THE , THE MINISTER OF LAW AND
MINISTRY OF RAILWAYS/ ¥x | JUSTICE/ fafu sitx @ @@= (SHRI

TAa % S99, (SHRI MOHD. " H. R. GOKHALE) : (a) Yes, Sir. The

SHAFI QURESHI) : (a) and (b) A number of cases pending in the Calcutta

» i Q
statement is placed on the Table of the %‘%23COu?;fgpm;fitogangjgrz;dlld;l I;Z?:
Sabha, dency till April 1971 is not readily

available.

(b) A statement is laid on the Table
of the House.

STATEMENT
(a) The annual out-turn of wagons in
the country during the last three years
was as under :—
{Figures in terms of 4-wheelers)
Year Annual out-turn STATEMENT

excludi t
(excluding export) Tn December 1967 the State authori-

1968-69 . . 16476 b - .
1969-70 . . 11918.5 ties were advised to take the following
1970-71 ) ) 11125 ‘r:rgzgzuzrf for the speedy disposal of

(b) Procurement of wagons for
Indian Rairlways is programimed to cot-
respond with the anticipated traffic fore-
cast during the Five Year Plan period.
Annual programming is phased to even
out production load and is not connect-
ed to any fixed demand as such in any
particular year.

(i) The judge strength should be m-
creased to the extent necessary tak-
ing into account the institutions and
disposals and volume of case-arrears
pending disposal.

(i) The vacancies in the High
Court should be filled without delay.

Export of wagons has mainly been ! i i

. J br : ili) Whenever a servinZ Judge is
through the State Trading Corporation | di‘,('erzed to other dutt’ies and isg not
which works under the Ministry of | Jigely to come back to the. High

Foreign Trade. Court within six months, an Additio-
nal or ad-hoc Judge should be ap-
pointed in his place so that the work
in the High Court does not suffer.

~ The figures of export of wagons dur- !
ing the last three years as obtained frem
that Ministry are :—

Year Quantity Consequently, the Judge strength of
1968-69 . . 1407 the Calcutta High Court has been in-
1969-70 . 24 creased from 32 to 39 during the last
1970-71 108* three years. Nine posts of Additional

: . Judge have also been converted into

*Excludes shipment of about 200 posts of permanent Judge.
wagons in knocked down condition as . .
part of 1000 wagon order from Hun- A Committee under the Chairman-
ship of a former Chief Justice of India

gary. . f
) has been appointed to go into the pro-
TPENDING CASES IN THE CALCUTTA blem of arrears in the High Court and

HIGH COURT to suggest other remedial measures. The

* . L ows Committee is also expected to suggest
158, SHRI KALYAN ROY : will | - changes in the legal procedures as

ft‘:f‘aMl:fl}séer ?_zf”ijAW, ;?NE: Jpl[{aS,zeIgE;é may be necessary for the speedy dis-
Him o "_A ‘ posal of cases. Further steps to reduce
state : the arrears in the High Courts, includ-
.. ing i t. will be
(a) whether it is a fact that the largest | 'S the Calcutta High Court,
number of cases in the ountry is pend- | ‘Aken in the light of the recommenda-
ing in the Calcutta High Court; # so, | tions of the Committee.
tllg;ln.u;nntzler of cases pending till April "The Law Commission has suggested
’ certain specific amendments to the
(b) the details of the sieps taken so | Code of Civil Procedure, 1908, in its
far to improve the functioninz of the | Twenty-Seventh Report with a view to
Calcutta High Court ? eliminating or minimising delays in
: —— 5 civil litigation and thereby reducing
fTransferred from the 3rd June, | costs. A Bill further 10 amend the
1971, i Code to give effect to the amendments
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suggested by the Law Commission is

proposed to be introduced in Parlia-
ment.

The Law Commission has also made
a number of recommendations for the
amendment of procedural law in crimi-
nal matters. Most of them have been
accepted by Government and a Bill for
the revision of the Code of Criminal
Procedure is now before a Select Com-
mittee of Parliament.
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to Questions 44

T[MODIFICATION IN REGARD TO COUNTING
OF BALLOT PAPERS DURING MID-TERM
ELECTIONS

*453. SHRI NIRANJAN VARMA :
SHRI LAL K. ADVANI :

SHRI SUNDAR SINGH
BHANDARI

SHRI MAN SINGH
VARMA : °

SHRI N. K. SHEIWAILKAR :

Will the Minister of LA-W AND:

JUSTICE/fafa 3tt wmg &3V be

pleased to state :

(a) whether it is a fact that the Elec-
tion Commissioner made significant
modification in the method of counting
of ballot papers during the last Lok
Sabha elections ;

(b) whether before doing so, any
circular was issued to ascertain the
views of various political parties in the
matter or whether any meeting was call-
ed for consulting them,

(¢) the names of the persons of par-
ties who initially suggested such a modi-
fication and the names of thc political
parties which were against this modifi-
cation ;

(d) whether Government propose to
withdraw this modification ;

(e) whether Government propose to
call a meeting of political parties in
this regard ; and

(f) if so, the time by when the said
meeting is likely to be convened ?)
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+[ 1 English translation.



